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Most Urgent I Ton Priority

1. I-Ion’ble Registrar General ‘}/\Ld. Principal District & Sessions Judge (HQ),
I-Iigh Court of Delhi, New Delhi Tis I-Iazari Courts, Delhi

3. The Principal Secretary 4. The Deputy General Manager
Law, Justice & Legislative Affairs Delhi Transco Limited
Govt. ofNCT ofDelhi Shakti Saclan, Kotla Road, New Delhi

5. The Deputy General Manager 6. The Deputy General Manager
BSES-Rajdhani Power Limited Tata Power-DDL,NDPL House, Hudson
Head Office —~ BSES Bhawan Lines, Kingsway Camp, New Delhi
Nehru Place, Delhi

. The Deputy General Manager (I-IR), 8. The Managing Director
BSES-Yamuna Power Limited, Shakti Ultar I-Iaryana Bijli Vitran Nigain Limited
Kiran Building, 3'“ Floor, A-Block, (Ui—lJ3VNL),Vidy1.1t Sadan, Plot No.:
Karkardoorna, Delhi - 110032 C16,Sector-6, Panchkula--134113, I-Iaryana

9. The Managing Director 10. The Managing Director
Paschimanchal Viclyut Vitran Nigam Dakshin Haryana Bijli Vitran Nigam
Ltd ( PAVVNl-).Urja Bliawaii. Vidyut Sedan, VidyutNaga1', Hisar -125005
Victoria Park. i\"it3Cl'Ul. '_-Z5(J'.a{\l

11. The Managing Director it-I. Tlie Managing Director '
Noida Power Company Ltd. (Nl’CL'; Kanpur Electricity Supply Company Limited
Alpha -II Sect01'.Crrealer Noicla city (KESCO). Kcsa House. 14,-’7l(.Zi\~'il Lines.
~ Zlll 308. llttar Pradesh. Kanpur-208001

13. The Managing Director , 14. The Managing Director V
Daksliinanchal Viclyut Vitran Nigam Purvanchal Viclyut Vitran Nigzun
Ltd. {D'\r’\/i\lI.>. lhjia Bhzu/an,NI-I - 2 l-td.\PUVVi\|i_}_ DLW Bliikhariplir.
(Agra - Dcihi Bypass Road),Sihanuru. '\/a1'an=.1>.i - 22l()04
Agra — 282002.

15.TlM ' ' "‘1c anagmg Director 16. The Managing Director
Jaipur Viclyut \/iiran Nigam Madhyanchal Viclyui Vilran Nigam l.tcl.
Limiled(.laipur Discom) (|\/IVVNL). Head Oflice 4-A.
Vidyul Bhawan. Jyoti Naga|'.;laipu|' Gokhale Marg, l.ucl<now:- 226001
— 302005
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17. The Managing Director 18. The Managing Director
Jodhpur Vidyut Vitran Nigam i.l<.I, Ajmer Vidytlt Vitran Nigurn Limited.
(l()l)l-ll-'L?R DISCOM) New Power (AVVNL), Vidyut Bhawan,
llousc. Industrial Area. Jodhpur- Panchshcel Nagar, l\/laltarwali Road. Ajmcr-—
341003 305004.

19. Ld. Chairperson,
Bar Council of Delhi
2/6, Siri Fort Institutional Area
Khel Gaon Ivlarg, New Delhi-49

Sub.: Appointment of Other Person/Member for Permanent Lok Adalat.

Respected Sir,

May I bring to your kind consideration that this Authority intends to
engage/appoint the Other Person/'i\/[ember for Permanent Lek Adalats in Delhi. In this

regard, an advertisement for inviting of the applications (copy enclosed) with last date as

31“ May, 2025 by 05:00 P.M. has already been published on the official portal/website
as well as social media handles of this Authority.

May I therefore, request your goodself that for its wide publicity, directions be
kindly issued to the quarter concerned for uploading the enclosed advertisement on the
official website as well as for display of the same on the Notice Board! any other
conspicuous place of your good office.

With regards,

Your faithfully
Encl: As above L; -

/§F*tl*»§ ‘
(Rajeev Bansal)/"

Member Secretary, DSLSA
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Ref. No.85/DSLSA/Estt./PLA/2029 €o'3>°i - -are Date: i":3el~iEi_,,—
Last date of submission of aQplication:- 31“ May, 2025 by 5 PM

Mode of sending the application: through email at estalnving-dslsa(fi),nic.in_or through

ADVERTISEMENT

Delhi State Legal Services Authority invites application from eligible Indian Nationals for
selection/appointment on the post of Other Persons/l\/lember, Permanent Lok Adalat established
under Section 2213, Legal Services Authorities Act, I987, initially for a period of 2 years as per the
following terms & conditions :-

Terms & Conditions:

l.

2.

3.

A person who is, or has been, in the employment of any Central or State Electricity
Authority or in Distribution Companies with experience of more than 20 years inservice
and/or who has obtained selection grade or super time scale in the highest cadre in the
concerned Department/Undertaking/Company/PSU and conversant with technical aspect
of generation, distribution and supply of electricity besides lying down of the tariffs and
assessment of bills or charges for consumption of electricity a11d disputes arising there
from;
Candidates with Legal Background shall be preferred.
Initial appointment for Other Personflvlember shall be for 2 years, which shall be
extendable at the discretion of the Hon’ble Executive Chairman of the Delhi State Legal
Services Authority, for a further maximum period of 3 years. Thus, the total period of
office/service shall not exceed 05 years or the attainment of the age of 65 years,
whichever is earlier.
The applicants in consideration zone shall be called for interview before a Selection
Conmfittee to be constituted by the Hon’ble Executive Chairman of the Delhi State Legal
Services Authority. The Selection Committee shall assess the suitability and I or fitness
of the candidate on the basis of interview.

Contd. P/2

D

speed post /registered post or by hand at Central Office, DSLSA



O

4.

5.

6.

7.

8.

9.

10.

ll

12.

;Applications which are found incomplete, without signature, without documents or

--2,.H

The terms and conditions of sewice of Other persons/Members, Permanent Lok Adalats
including the resignation and removal shall be governed by the terms and conditions
outlined in Permanent Lol< Adalat (Other Terms and Conditions of Appointment of
Chairpersons and other Persons) Rules, 2003 read with Permanent Lolc Adalat (Other
Terms and Conditions of Appointment of Chairpersons and other Persons) Rules, 2008
and Permanent Lok Adalat (Other Tenns and Conditions of Appointment of Chairpersons
and other Persons) Rules, 2016 as amended vide notification F. No. A-6001 ll10/2012-
Aclrnn. III (LA)/LAP (IUS) dated 22nd June, 2016 and again amended A-
60011/l9/2019/LAP (JUS) dated 22nd December, 2020 of Ministry of Law and Justice,
Government of India and other relevant rules applicable to the Government Servants in-
force.

The sitting fee of Other Persons/iviembers shall he Rs. 2000/- per sitting.

For the purpose of attending the sining of PLA the Other Person/Member shall be entitled
to Conveyance Allowance of Rupees Five Thousand only per month.

The Other Personfh/Iember before appointment shall have to give an undertaking that he
does not and will not have any such financial or other interests as is likely to affect
prejudicially his functions as_ such Other Person/Member.

If any, Other Person/l\/Iember, PLA, fails to join within the stipulated period, his
candidature shall be treated as cancelled & I-Ion’ble Executive Chairinan, DSLSA shall
be competent to appoint any other person from the available waiting list of Other
Persons/Members.

The applicant selected for the post of Other Person/l\/Ieniber shall submit the statement of
property in detail before taking over the charge within 10 days, failing which the
appointment shall be deemed as cancelled.

Eligible applicant shall submit his/her application in the prescribed format (Annexure-A)
complete in all respect and send it on email address estabwing-dslsgcgnicjn from their
email IDs or through speed post /registered post or by hand at Central Office, Delhi
State Legal Services Autllority, 3”“ Floor, Rouse Avenue District Court Complex, Pt.
Deen Dayal Upadhaya Marg, New Delhi-110002, latest by 31“ May, 2025 till
5:00 P.M.

received after the last date of submission of application shall not be entertained,

N0 communication/correspondence shall be entertained after due date.

15’) '

Member Secretary, DSLSA

l
(RAJEEV BANSAL) ,/'



(Annexure-A)

Application for the post of Other Person/l\/ieinber, Permanent Lok Adalat
(Established under section, 22-B of the Legal Services Authorities Act, l98'7)

(To be filled personally by the applicant)

I. Name: . .............................................................. ..
(Capital Letters) S61 fattestsd

2. Father‘s Name! W/0. : ............................................. .. photograph

3. Present address: ............................................................ ..
sou; - ~ . - . - . - - - - - - . . - - - - - ¢ . . . - . - - - - . Q - Q ¢ - Q - - - . - - . - - - - » . . . - - - . . . - . - - - - - Q - ~ - -.

4. C0ntactNo.: ................................................. ..

5. E.-mail: ....................................................... ..

6. Date of Birth (DD/MM/YYYY) ............................................ ..

7. Ifworking, specify the date ofJoining & Designation ....................... ..
(Attach the document(s)/PPO)

8. Date oi’ Retirement from Service: .................................. ..
(Attached the documents)

9. Post held at the time of retirement: ................................ ..

I0. Disciplinary action/criminal case, if any, taken against the candidate during service I
presently pending, provide details on Affidavit: ........................................... ..
. . - . . - - ¢ - . ¢ Q ~ . . . » - ¢ - . . - . | - . ¢ - - - - - - . - Q - . . . - - - - - . . . . . . . - - - - » . - - - Q . Q - - . . . - - - - . - - - ¢ ¢ ¢ o u Q Q - - v ¢ | - . - - - - - . . - - . . ..

l l. Experience: ........................................................................................ ..

l2. Educational Qualification: ....................................................................... ..
(Attached the documents)

l3. Any other special Qualiiication/Achievement/Experience making the candidate suitable for
Consideration ....................................................................................... ..

I4. Present Employment, if any: ............................................... ..
(If yes, submit No objection Certificate)

Date :
Place: (Signature of Applicant)


